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CENTRAL. ADMINISTRATIVE TRIRUNAL. \)\
PRIMCIPAL BENCH

0.Aa.Mo.41L8/9%

Hon’ble Shri Justice V.Rajagopala Reddy, VYC(.J)
Hon’ble Shri Govindan $. Tampi, Member (&)

New Delhi, this the léth day of notobar, ZOOO0

Ey. Constable (Driver) Phool suamar

Mo LR DAR

s/o Shri Jage Ram

o VILl.-Som Channa, PL.S.~3anpla

Diatrict -~ Rohhak, Haryana. ... gpolicant

[y advocats: Shri Sachin Chalhan proxy of Shri
Shankar Rag .
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Versils

1. Union of India through
the Seacretary,
Ministry of HMome affairs,
Marth Block,
Naw Delhi-110005L.

B

Commissioner of Police,
Palice Headouarters,
ML.S.0. Building,

plen Delhi.

r. Aaddl. Commissionar of Poliocs,
L&T, Police Headguartaers,

Estate, M.S.0. Bullding,
Delhi.,
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@ o H
ET T

d., . Commissioner of Polics,
o B, Kingsway Camp
Meaw Polics Lines,
Grexl i . Respondents

(By Advocate: Mrs. Sumedha Sharesd

OROER (Orall

B Justice ¥. Rajagepalsa Reddy:
_Heard  the counsel for the applicants and  the

reapoydasnts.

2. In this o0aze

- Rowu

arder  passed by the authority exarcising the power of

The

Raview under Rule 25.8 of the Delhi Policse (Punishment
. — "'\4
and  appeal) Rules - (For short the rules) esse  under
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The Full Bench in Head Constable Rajpal

[6%)

singh Vs. Union of India & Others (in OA No.77/97) &
batch has taken the viéw that Rule 25.B of the rules

is ultra vires and consequently struck it down.

4, In view of the above, the OA is
@ERZ?&%%@%? allowed and the respondents are directed
to reinstate the app1icant within a period of three
months from the date of receipt of a copy of this

order with all consequential benefits as per the rules

oh the subject. We do not order costs.
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GOVINDAN S. TAMPI) (V.RAJAGOPALA REDDY)
MEMBER(A) _ VICE CHAIRMAN(J)




